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(Shri A. P. Sharma) 
the Indian Rail way.' rell'oUpina would 
DOt be complete unless and untU the 
10th zone was created. In view of the 
recommendations of the Kunzru Com-
mittee on Railway Accidents that the 
Northern Railway and the Western 
RaUway are very unwieldy and the 
Northern Rallway extend. from 
Moghalsarai to JOdhpur, will the hon. 
Minister teU WI when, aa a reeult of 
the constant review which he say. he 
Is makina, he Ie loinl to make an 
announcement about the formation dl 
the 10th zone. 

SbrI S. K. PaW: I had said 80 even 
when the ninth zone was created two 
years ago, and yet it has taken Buch 
a long tiwe even to inaugurate it, 
because it is not merely a question of 
the declaration that the zone is creat-
ed, but many things have got to be 
done; unless it is opened and it goes 
on. we cannot divert our attention to 
something else. But if what I have 
Baid just now is any indication as to 
how our minds are W'orking, I think 
there is the clearest proof in it. 

8hri l'ri7a Gwpta: May I leek one 
e~ationT 

Mr. DepatJ'..5...u-: When I had 
..ned the hon. Member earlier, he 
did not get up. We cannot convert 
this into a question-hour now. We 
have already had a full-dress de-
hate for about 20 h'Ours or so. 

8hri PrlJ'a Gap&a: You did not call 
me earlier, but ,"au had called Dr. 
Ranen Sen. 

Mr. Deputy-S)lfJall:er: All rigbt, he 
may put his question. 

Shrl Prlya Gapta: May I request 
the hon. Minister not to cancel the 
entire argument about the wage board 
and the grainshops and the bonus? 
The que,tion raised by me was about 
the principles of fixation of wage. 
which he never 1.'ouched at all; he only 
touched On the question of compari-
.an of the r.il .... ay .... orkel'!l with other 
workers. That is not the eriterion. 
'nlat is my first question. . . 

IRdian Tariff (Arndt.) Bill 

BIr. DeplltJ'-8peger: He can put 
only one question. 

Shrl PrI::ra Gapta; My second que ... 
tion is alsQ a part at it. Regardin~ 

the question at bonus, they have 
stated sometimes that the railway 
workers are industrial workers, and 
sometimes they have stated that th.,. 
are departmental workers. That posi-
tion also needs clarification. 

Regarding grainahops, it the graim 
are available through the other mar-
ket sources, they can also be made 
available through the subsidised 
grainshops. 

These are the principles which I 
had raised, but he has not touched 

. them at all. He has evaded them. 

Shrl S. K. Pa&U: I have nothing to 
add to what· I have aJready said. 

Mr. Depaty-Speaker: Now, we shall 
take up the Indian Tarifr (Amend-
ment) Bill. 

Shrl Ranga (Chittor): 1 also wan· 
ted to put one question. 

Mr. DepatJ'-Speaker:' am lorry; 
we cannot convert this into a question-
hour . 

The Minister of State In the Depart-
ments of Parliamentary Mairs aad 
Communications (8hri Jacanathl 
Rao): The Demands are there still to 
be discussed and han. Members can 
put those questions at that time. 

U.58hrs. 

!NDTAN TARIFF (AMENDMENT) 
BILL 

Th~ Minister of Petroleum and 
Chemicals (Shri Alagesan): On behal'l 
of Shri Manubhai Shah, I beg to 
move: 

"That the Bill further to amend the 
Indian Tariff Act, 1934, be taken 
Into consideration." 

Shrl D. C. Sharma (Gurdaspur): 
What Is the time allotted for thia? 
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8brl ~: 1 think it ia aboUt 15.59 hI'\I. 
II h'ours. 

This BiI! seeks to amend the First 
Schedule to the Indian Tari!! Act, 
1934, in order to give effect to Gov-
ernment's decision on certain items 
regarding protective duty. Hon. Mem-
bers will have observed from the 
statement of objects and reasons 
attached to the Bill that the Bill secks 
to r"pbce tho two Ordinances, one 
dEprotccting the ball bearings industry 
from 1st January, 1966 and converting 
the protective duty into revenue duty 
on leT items Nos. 72(35), 72(36) and 
72(~7) and the other levying protect-
ive duty on petroleum crude at the 
rat~ of 20 per cent ad valorem under 
a :lew item No. 27(10) in the leT 
schedule with effect from the lst 
February, 1966. 

Copies at the Tari1! Commission'. 
report on the ball bearings industry 
and of the Government Resolution 
issued on the report have already 
been laid On the Table of the House. 
Note" containing a gist of the Tariff 
Commission'·s recommendations in res-
pect of the bal! beorings industry and 
the statement explaining the reasons 
relating to deprotection of the ball 
bearings industry with effect from the 
lst January, 1966 and the levying ot 
20 per cent ad valorem protective 
duty on petroleum crude with effect 
from the lst February, 1966 through 
ordinances have also been circulated 
amongst the Members. 

The baJl bearings Industry was 
protected up to the 31st December~ 
1965. The Tari1! Commission submit-
ted its report on the industry on 1st 
October, 1965 and recommended con-
tinuance CIt protection to the ball 
bearings industry for a further period 
ot three years up to the 31st Decem-
ber, 1968 and also recommended to 
extend the &Cope of protection to 
other rolling belll'iDp. 

[SHIn P. K.. DIIo in the Ch .. ir] 

The TarUr Commission', _ 
mendations were considered carefully 
by Government. Having regard to the 
fact that there was no likelihOOd of 
any unhealthy competition from im-
ports, as the bearinis of specifications 
which are locally produced are ban-
ned for import and in view of the 
rate of customs duty having beeD 
rationalised under the Finance (No. 
2) Act, 1965, Government considered 
that tarift protection to the ball bear-
ings industry need not be continued 
beyond the 31st December, 1965. Gov-
ernment, however, considered to 
continue the then existing rates of 
duty on leT items Nos. 72(35), 72(38) 
and 72(37) under which ball bearin .. 
are assessed to duty. Government 
decision on this Industry could not be 
included in the Indian Tarift (Amend-
ment) Bill, 1965, as due to procedural 
difficulties, examination CIt the Re-
port in question could not be com-
pleted by the time of introduction of 
the aforesaid Bill during November-
December 1965 session of Parliament. 
Government decision deprotecting the 
bal! bearings industry with effect 
from 1-1-1966 was announced ollly 
()n 31-12-1965. As Parliament ",os 
then not in session, the Indian Tari!! 
(Amendment) Ordinance, 1965 (7 of 
1965) was promulgated on the 31st 
December 1965, converting the protec-
tive ratcs of duty into revenue duty 
with effect from 1,t JanUBl'J' 1968. 

16 hra. 

Now, 1 come to the levy ell th8 
protective duty on crude Import., 

Shrl Banp (Chittoor): KindlYeli-
plain what is tile signi/\cance ot the 
conversion from protective duty to 

revenue duty. 
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an .uac-: Once you de-protect 
1t, the duty can be varied; there II 
DO need to go to the Tarll! Commia-
mn. That is the maiD di!!ereDce. 

With the object of economislDa on 
foreign exchanp expenditure and 
bringing import cllllts more in line 
with international prices, Government 
has been constantly \ryma 
\0 bring down the prices of crude oil 
imported into the country. A subs-
tantial measure of success was 
achieved during 1965 in securing price 
reductions. While this was wholly 
welcome. the development had some 
adverse effects on indigenous crude 
oil now becoming available in increas-
iq quantities. The policy hitherto 
followed as regards Indigenous crude 
prices has been to fix them on a par 
with the ellscounted and fluctuating 
prices at which crude oil is imported 
from the Middle East from time to 
time. Success in securing reductions 
in imported crude prices has, there-
fore resulted in continually depressing 
the prices of crude oil produced in the 
country. There is a clear and impera-
tive need to secure for indigenous 
rrude oil a price that is in keeping 
with the costs of oil exploration and 
production to the inellgenous crude 
producers. 

In this situation, it became essential 
10 evolve a scheme: 

(i) to improve the prices of in-
digenous crude oil by deIinking 
them from the principle of strict 
import parity at discounted rates 
B1Id relating them, for the present, 
to undiscounted posted prices for 
analogous crudes in the Middle-
Ilast; and 

(Ii) to ensure that Imported 
crude (available at much lower 
eot!! 1n the Middle East) should be 
.ubjected to import duty to bring 
its cost In India reasonably 011 a 

par with the new price busis for 
indigenous crudes. 

As a c arollary, the prices of relined 
products would have to be refixed 
suitably on a basis that payS also due 
regard to the economics of refinery 
operations. 

The formula hitherto in force for 
determining the ceiling of selling prices 
of major petroleum products was due 
to expire on 31st January, 1966. The 
continuance Of a basis that had be-
come out of date would not have been 
desirable; besides this would have also 
prolonged the above-mentioned conse-
quences on the pricing of indigenous 
crude. There had also been consider-
able speculation about the Govern-
ment's dl!cisions on the new price basis 
in the light of the recommendations 
of the Talukdar Working Group on 
Oil Prices which had submitted its 
report in August 1965. This report 
had been prepared after full study 
and the due inquiry over a' period of 
about 16 months. It dealt with the 
pricing of crude oil and petroleum 
products after giving to private and 
the public sector oil companies and 
the crude producing interest in the 
country adequate opportunities for 
expressing their views. 

In this aituation, Government's 
decision on the pricing of majnr petro-
leUm products was announced on 1st 
February 1966, on the basis of the !'e-
commendations by the Talukda'r Work-
ing Group with modifications on the 
lines explained above. As an integral 
part of the new pricing scheme, it was 
necessary to provide, simultaneously, 
for the levy of a protective duty on 
imported crude. As Parliament was 
not in session and action wss immedi-
ately necessa'ry for the reasons ex-
plained above, the Indian TarlJf 
(Amendment) Ordinance 1966 (l of 
1966) was promulgated o~ 1st Febru~ 
II%)' 1966, in the iJ.terest Of the Indu-
stry and protective duty of 20 per cent 
Ad "CllMem on petroleum rrude ..... 
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levied by creating a new item No. 1.7 
(10) in the Indian Customs Tari1r 
Schedule. 

Sir, I move. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend 
the Indian Tariff Act, 1934, be 
taken into consideration". 

Shrl D. C. Sharma: What is the time 
allotted for this? 

Mr. Chairman: 90 minutes. 

Shrl Ranga: There is one good fea-
ture about this, that the ~otec:live 

duty imposed years ago 011 ball bear-
ings is being withdrawn in view of the 
fact that the object for which it was 
imposed at that time ha.been achiev-
ed. This duty was imposed at that 
time to help the ball bearings manu-
facture in Our country and make it 
.tand on its own legs. At the same 
sime, I have a' feeling that this revenue 
duty which is being imposed is going 
to be a burden as much on the ball 
bearing. manufacturing IndusWy as 
upon the rest of the industrial system 
In this country which is dependent 
on the Use of ball bearings. It i. this 
kind of thing that economists all over 
th .. world have been condemning be-
cause they do not want all these pri-
mary indu"rial products to be taxed 
In this manner becaus.. that would 
eame to be includl'd in a .nowball 
fashion in the final priCe the consumer 
... fluld haVe to pay. 

Secondly, in rAgard to crude oil also, 
in respect of which they are imposing 
an ad valorem Import duty of 20 per 
cent, I hav.. a feeling that we would 
have b .... n able to produce all that 
erude here. and at a much less price 
earlier than the efforl that th.. Gov-
!'fnment had made In order to produce 
crude oil under government auspices: 
and it is because of the higher CO!! of 
production that they have to Incur 
that they are now obliged to impose 
this Import duty. Upto this time, we 
never had It. Now we would like 
Government to explain to ua hOW' It Is 
that after we have becun to develop 

our own oil exploration and our own. 
industry, the prlcea of crude oil in our 
country have goue up. If they have 
gone uP, why is it ao? Becaus~ .all 
this time we haVe been compla1DlI,. 
that all these private monopolies with 
their headquarters in various Other 
countries were trying to exploit WI, 
the consumers in this country. Now, 
are We to be a partner in the exploi-
tation of consumers in this countrY 
merely becaUSe we are developing 
our own home industry, in addition to 
whatever we have. been getting trom 
abroad from these monopolists? Or 
is it going to be another monopoly 
levy upon our Industry by our own 
oil industry? We would like to be 
satisfied in regard to this matter. U 
It is absolutely necessary in the inte-
rest o( national economy and in the 
Interest of the development of our own 
oil industry to levy higher prices, let 
it be said ,0, 80 that we know what 
we ~re dOing and why we are doing 
it. These are the two main points J 
wanted to make in this connection. 

J am one with Government In their 
anxiety in developing our own industry 
In our country. But I want them to 
keep in mind j'n the recommendations 
we have made In the Public Under-
takings Committe.. Th!'fe was too 
much of w8.tage, there was not suftl-
cient control over the stores, there 
.... as too much ot golmal In stores man-
agement, too much ot capital locked 
up. purchase ot crores and crores of 
rupees worth Of machinery, some of 
which have not been unpackl'd even 
now after .they were Imported trom 
Russia, 90 much of it that was 
imported into OUr country not 
having been properly inspected and so 
on. We do not know how much there 
is in all these various packet., whether 
there is anything at all in them, whe-
ther there is not any redundancy. 
A II these faets were brought out by 
th .. Committee on Public Undertaklnp. 
and they made their reeommendatloll5, 
I would Uke the hon. Minister to give 
some Information to the House and 
satisfy the HoUle that there Is better 
~aeement on the pa'rt of Indian 011 
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[Shri Rania] 
Co., than there had been till Vf!r7 
recently. 

Now, I am told that the Assam 
Government is beinl liven a kind ot 
aubsidy. What Is the price of crude 011 
111 Digboy, what percentale ot It is 
the sales tax, and why is it that this 
Assam Government is allowed to raise 
auch a huge sa1es tax? How much 
are they realising as a result of this 
sales tax? Do the Government of 
India have any kind of control' at all 
over these things? We would like to 
have some information. 

c:;::::" 
qi l!~;m'm1' >II1'N (~) 
~ ~, '!:<I' ffi:q; f.r<:r it q~ 
Qjl 1f,;fr;;ft ~ lft!T ~ ~', 20 'l1:~ m 
~1f .jh: "lir 'm7r.f~ 'l1: ~f'lIT 
t I it ~ lFf ~~ !fim <it "Itt 
<tIT ~f.!;.r flr~ ijo ~ ft. ~ 
~ f;p!:5 oq'l'q<f ~ ~ i"<Rr ~ ~ 
~ ;f\"ir ~ oft ~ ~ ;,;.;.fi't mr'f 
~ f<itt Wrr ~ <it ;,;m ¥/T 'I>'T1ftr 
~ ;;rnft t; ~ l!;'F ~ <it 'lA'I\Ir 'I!t 
~~ijo~m~f<itt~ 
'Iit;,;~'ff~~ I ~ilm ~if 
fit; 1f~ ~fu i{ !IATliI' "') ~ 
;;lfT1cr ~ "'fro or~ it f<itt~~.r-r fW 
~ "'T I ~ ~ oq'l'q<f'IiT~ 
s:rift ~T tti ~ ~~ iI11Im: if fir.r;rr 
~llI><'I" ~T 1f'lIT <it 'Iii 1'« aor; "'l"&' 
~ " flroril ~ ~,,~ ~ m .mr ~ lFf ~~ lIlT 'IlT 'IT ~ 
wr1f'llTIlf~~'IiT~~ 
~ mll1". ~~~fWfit; 
~ trofm;:r ~ ~ f..mT If;) " it, 
m ~.t\" ~ <'f1r tTl I 40-40 oim: 
~~~~it;f<itt~ 
~~fW I ~~f<itt~ 
t~if~mit<ft;ftii~ 
~, m ~ trofm;:r ~ W 
'I'l'!I'\'r ~ it; f<itt Iil'TiIT, m ~ 
~ ~ lI1T ~ IIiW 1IlI' I 

40-40 m SO-SO ;ftor ~ fllriltili ~ 
<n;,;~ ~ 'mI'f'IT I m ~~ 
,,~,mq ~~ ~$ 

" ~, ~ iRt ~ t fit; oft tw 
~ mrir t,· ~ 1iI'~ ~, ;;ut-
m m I!mr 'It\' ;ffltrr ~iiFr fisr'f <=f\tft 
'lit, ~ If;) 'lA'I\Ir 'liT ~ • 
ilif<=lu:~~;,;.;.fi't~"~11!;'I' 
~ m ~ o;;r« ~ ~ fit; Tf Wfl1f 
'I!t ;;q1;f ~ q'h: ~ ~ ~ 
;,;;f.I; ~ if ~ ~, ~ ;,;f;m' 
~~ I ~ ~ mIf<'r ~ f<itt ~' 
~ I 1I1";jf If.tf<t;;.f-m,9Iij W( a"nfj it 
~ 1il'l'lMT <it fin<: "W'Ift 'RGI ~ ~ I 
~tif;raor;~~iflil't!Tfit;~ 
~~qTift~lFf~t~ ~ 
~ ~ ~ qq,ft il:rm >f.tqr;fi if<t ~ 
~ ~~" ~,~b"Ui1"qr<J 
-.ii I ~~,fu t fit;~!II'l'II<r 
lIit~if~~",~ 
~~ .. ~~~~~ 
If;) f.RIr ~ ~ 'Ii"iin: ~ '3"8' 
~ it, ;,;.;.fi't 1ft f<m' <it ;,;"""",, em; 
Q- ~ ~ f<itt fu;r~ f.f;qT m ~
~ itf<itt ~or:r~~ tti I <it i!:dt 
fe:'mf " il:T ~ ~ ~ Q-~ f<=Iu: 
~T<itwit~Ii1"Tlffit;~m 
~ ;,;mr m ~ fuv, oft ~ qp:r.r 
lI1T~rnt;,;.,.it~ ffir 
'I' ~ ; ~ m 'I>"m <'I'If<nft ;rnr 
t,;m~iRt~tl 

,/ Shri Alaresrm: My hon. friend,. 
Prof. Ranga, has disappeared so soon. 

Shrl Warlor (Trlchur): He has just 
gone to the Select Committee meet-
ing. He was summoned by somebody. 

Shri AJar-: I do not mistUIt 
him. 

He raised the question about baD' 
bearqs and pid that this eonverlll_ 
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at the protectin duty into revenue 
duty on the import of ball bearings 
would go to increase the cost of 
industries which use these ball bear-
ings. Actually, the Tarifl Commis-
lion, which went into this questiol\, 
recommended an increase in the cd 
vclorem duty from 100 to 125 per 
cent. What the Government has done 
is not to accept that recommendation, 
but to convert the protective duty 
into a revenue duty, so that it can 
be altered in future with ease, and 
has kept it at the 100 per cent level. 
So, there Is no question of any extra 
hardship being imposed upon indus-
tries which use these 'ball bearings. 

Shrl Wartor: How far will this 
affect the price that the consumers 
will have to pay On indi/!enous pro-
ducts? What will be· the impact on 
the price? 

Shrl Alag_n: The local prices are 
much more than the import prices, 
and even, when we Impose 100 per 
cent duty, some of the Items will cost 
less than the indigenous prices. There 
were only three units. Now more 
units have been licensed, and with 
the coming in of more units and more 
production, We can hope that the 
industrial production costs will also 
go dOWn and they will ·be on a level 
with the import prices. 

With reference to the new levy that 
we propose to have, the new protec-
tive duty of 20 per cent cd valorem 
on rrude imports, I should like to 
explain the position. Prof. Ranga 
thought that at on" time oU was pro-
duced cheaper and it is costlier now. 
It was a mi~understanding of the 
position. It was not so. What actual-
ly happened is that we import 
crude, especiaUy tram the Middle 
East. There, the production cost. 
of crude all are very low. In 
fact, we are not able to know the 
cost at production of crude In Middle 
East. Certain prices are put up al 
posted prices, and we have to pay 
those prices. Uptill very recently we 
have been paying the posted prices. 
Only from 1960 some discounts we 
have been able to obtain, and upecIal-

ly last year we were able to obtain 
considerable discounts. In the begin-
ning of last year, there w.as a dis-
count of 2 cents per barrel; then in 
the middle of last year, there was a 
further discount of 7 cents per barrel; 
and towards the end of last year, 
there was a further discount of 8 cent. 
per barrel. All these are very wel-
come things, because they have meant 
a considerable reduction in the import. 
bilI on foreign crude. I think I can 
calculate it. It may be roughly Rs. 3.5 
crores ·that we would have saved on 
import bills by these discounts. And 
we have not stopped trying to get 
further discount from these oil com-
panies, because we feel that thcre il 
still room for more discount to be 
obtained an the imported crude. 

While this is a very· welcome factor. 
what happens is it is not such a wel-
come factor for the price that we pay 
for the indigenous crude. We have 
started producing indigenous crude in 
some quantities. In Assam, Oil India 
is producing indigenous crude, and it 
is feeding the Digboy, Gauhati and 
Barauni refineries. All told, it nOW 
corne. to about 2l million tons. 

Shrl Warlor: Digboy? 
Shrl Alagesan: In Naharkatiya oil 

field they do not have enough crude 
to supply, so Oil India feeds a part 
of the Digboy refinery also. So, it 
comes to about 2 to 26 million tons. 

In Ankaleshwar also, O.N.G.C. Is 
producing oil. We are now putting 
that oil. about one million tons and 
even more, into the KoyaH Refinery, 
and we are al.o sending about a 
million tons to the Bombay Refineries. 

The price of the Indigenous crude 
was related to the discounted price of 
the foreign crude. So, as we went 
on ·getting discounts and as the price 
of foreign crude was corning down, 
the price that was paid for indige-
nous crude was alao going down. So, 
\3st year Itself, while we had a savin, 
of about RI. 3.5 crores on the Import 
bill, ONGC and 01) India Ltd., put 
together got about Rs. 4 crores 1_ 
for the crude that they sold. So, th1I • 
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l Shri AlagesanJ 
was an anomalous position in which 
we were placed. So, we wanted to 
free the indigenous crude from this 
sort of oppressive situation. We 
delinked the price of indigenous crude 
from the strict import parity that was 
obtaining till now. We will pay that 
price to the indigenous crude which 
will be related to the posted price 
without discount. When foreign crude 
is obtained at a discount. the differ-
ence in price between that and the 
price We pay to indigenous crude will 
be made up by the duty we are levy-
ing. Because the imported crude will 
have to be brought on a level with 
the price that will be paid to the 
indigen;)us crude. That was the 
necessity for a 20 per cent prote<:tive 
duty on the imported crude. 

8mi Warlor: That means the price 
will be the same. That was also the 
form:Jla that was there already. 

8hri Alagesan: That ?'as how we 
arrived at this and the two prices 
will be more or less the same. Prof. 
Ran;;a had a mistaken notion that 
the indigenous oil produced in our 
OWn country should cost less. He was 
putting forward a plea that till now 
the foreign companies were charging 
a high price and now we are charg-
ing the higher price and exploiting. 
That was his line of argument. That 
is not so because the production costs 
in the Middle East are very low. As 
I said we are not able to find out 
how low it is. Whereas the indige-
nous cosu; are much more, we are 
still in the process of stabilising our 
cost. we have to undertake much 
more exploration and much more 
drilling. we have to undertake the 
exploration at many more areas, 
which have not yet been explored. In 
tact we want to streamline the activi-
ties of the ONGC and take the assist-
ance of even foreign firms who 
possess expert knowledge and the 
wherewithal and equipment for ex-
ploration not only on land but alBa 
under water. We have to elq)and 
the activities of the ONGC manifold 

The quantity of oil we get per well 
flvcr::;ges 50-60 tons whereas the 
average in the Middle-East is 800-1000 
tons. You can imagine how low is 
the cost of production in the Middle-
East and how high the cost of produc-
tion is in our country. In order to 
protect the indigenous crude explora-
tion and production we have been 
forced to impose this levy. It is not 
a question of our elq)loiting; it is a 
question of protecting our own indige-
nous industry. That is the rationale 
behind this protective duty. Pro! 
Ranga also referred to the remarks 
of the PubliC Undertakings Com-
mittee regarding certain wasteful 
features of the ONGC. We are tully 
aware of it; we want to streamline 
its activities; we are taking every 
measure to see that past mistakes are 
not repeated and we shall put it on 
a much more u,-"ful and economic 
basis. He also refe;-red to the sales 
tax and the royalties that we pay to 
the Assam Government. That has 
been gone into by the Talukdar Com-
mittee and on page 33 you will find 
mention that the sales tax and the 
royalties are excessive and something 
should be done about it. Certainly 
we can persuade the Assam Govern-
ment and we have been trying to 
persuade them. I am sorry to say 
that our efforts have not been attend-
ed with any success sa far, 

Shri Wartor: It is the highest rate 
that any government has charged on 
any commodity. 

Shri Alagesan: There is a history 
behind it. There ..... as a dispute about 
the actual amount of royalty that 
should be paid to Assam. Assam was 
pleading that it is a very poor State 
and its finances should be strengthen-
ed. They placed their cases before 
our late Prime Minister, Pandit Nehru 
and it was his award that we have 
to accept. Han. Members perhaps 
know it. SurelY, SIlles tu and royalty 
certainly are opp.ssive; there is no 
doubt about It. We shall continue 
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our efforts to have these two things 
8et right. 

Han. Member Shri Jadhav talked 
of crude oil. It is not that crude oil 
that we arc discussing. What we say 
crude oil in popular parlance, is called 
light diesel oil. We are making every 
effort to supply LDO in sufficient 
quantities both to Maharashtra and 
Gujarat. Even this morning I was 
talking to the hon. Minister from Guja-
rat and we were able to satisfy him. 
He says that the demand in Gujarat 
is not fully met and they are able to 
get LDO from Bombay. That means 
that I,DO that is set apart and allot-
ted to Bombay is not being used for 
the purpose for which it was allocat-
ed and it is being sold into Gujarat. 
Even so we are making every effort 
to see that sufficient quantities of 
LDO for use in agricultural farms, 
for lift irrigation which goes to aug-
ment O'lr agricultural production, are 
allotted to these two States. 

Shrj Tulshidas .Jadhav: Prices 
must be reduced for agricultural pur-
poses. 

Shri Alagesan: The price of LDO is 
fixed and we cannot reduce it only 
for one purpose. It is difficult to 
make out a case for this because it 
is used not only for agricultural pur-
poses but for industrial purposes also. 
If you start reducing price only tor 
one particular category, it will lead 
to ali sorts o! malpractices. If the 
State Governments think so, they can 
subsidise the purchase of this oil and 
so it is for them to take up. I think, 
Sir, I havl' covered all the points. I 
am not moving the amendment which 
!!tands in my name. 

Mr. ChairmaIl: The question is: 

"That the Bill further to amend 
the Indian Tarift' Act, 1934, be 
taken into consideration." 

The m.otio.a was adoPted. 
Mr. ChairmaJl: The question is: 

"That Clauses 2 and 3 stand 
PIIrt of the Bill." 

The motion was adopted. 

ClaUSe 2 and 3 were added to the 
Bi!!. 

Clause I, the Enacting Formula and 
the Title were added to the. Bill. 

Shl'i Alagesan: Sir, I move: 

''That the Bill be passed." 

Mr. Chairman: The question is: 

"That the Bill be passed." 

The motion was adopted. 

lU9 hrs. 

DELIU LAND REFORMS (AMJ!:ND-
MENT) BILL 

The Minister 9f State in the MinIs-
try of Home AlIairs and Minister Of 
Defence Supplies Ill. the Ministry of 
Defence (Shl'i Hathl): Sir, I beg to 
move: 

''That the Bill further to amend 
the Delhi Land Reforms Act, 
I~, be taken into consideration. ... 

This is a yery small Bill which arose 
out of the judgment of the Punjab 
High Court on the interpretation of 
two clauses as now existing. These 
are clauses 3 and 13. If hon. Mem-
bers refer to section 3, they will find 
that the Deputy Commissioner in-
cludes Collector and Revenue Assis-
tant or an Assistant Collector of the 
first class empowered by the Chief 
Commissioner by notification. Certain 
powers have been vested in the 
Deputy Comntissioner and the exist-
ing Act says that the Deputy Com-
missioner includes Collector and a 
Revenue Assistant or an Assistant 
Collector of the first class empowered 
by the Chief Commissioner. Now, 
after the Land Reforms Act was 
passed in 1 t\54, Bhuntidhari rights 
were giyen to various tenants. This 
was done by the Deputy Commis-
sioner by a general declaration and 
it W8l! followed by specific declara-
tion in individual cases by the 
Revenue Assistant. The Punjab High 
Court held that the interpretation 




